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Permission for Indisn settled abroad
to acguire Agriculture Property

775. SHRI M. V. CHANDRA
SHEKHARA MURTHY:
SHRI A. R. BADRINARAYAN:
SHRI NIHAR LASKAR:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE  be
pleased to state:

(a) whether Union Government have
decided that foreigners of Indian origin
may be allowed 1o acquire agricultural
property and if %o, the reasons thercfore;

(b) if not, when final decision is likely
to be taken;

whether his Miniltqir had appointed
m(cz-pertmmgo nto the whole
question; and

(d) if so, what are their views?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRL
SATISH AGARWAL): (a) No Sir.

(b) Does not arise.

(c) and (d), The Working Group con-
stituted by the Govt. to go into the various
problems faced by non-Resident Indians
and foreigners of Indian origin with re-
gard to certain provisions of FERA,
1973. bad inter alia examined the ques-
tion of allowing foreigners lol‘ Indian
origin to acquire agricultural property.
The recomendations of the RVorkins
Group were considered by the Govern-
ment and was decided not o allow forcigners
of Indian onigin to acquire agricultural
property as this would be inconsistent
with the accepted policy of the Governe
ment regarding  absentee  owneiship of
agricultural property

Performance of Joint Venture Abroad

776. SHRI R. V. SWAMINATHAN :
SHRI P. M. SAYEED :
SHRI A. R.BADRINARAYAN:

Will the Minster of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether an analysis of Indian Joint
ventures abroad has revealed that out g’
350 proposals approved so far only 10
joint ventures are in production stage and
another go are cwrrently under various
stages of implementation;

(b) f so, whether it is also a fact that
as many as 13g proposals have remained
unimplemented and 23 units which were
in operation for some time in the past
have been abandoned;

(c) if s0, what were the main reasons
for all this;

(d) what steps are being taken in this
regards; and

(¢) whether Government have set up
enquiry about this?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAI.G): (a) to ‘231
Yes Sir. This was the position as on March,
1979.

The main reasons for nopsimpelmenta-
tion are as follows :==
some

a) under-sstimation  and,

mf.el non-comprebensien of  ghie
problems in respect of raising of finasices,
marketing of goods mwi. the mans-
gement arrsngemens etc. by the Indian
parties;
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(b) absence of pre-investiment survey,
project reports and firm collaboration
frrangements;

¢) difficulties in Anding suitable local
ooﬁl)ahonton; ding

{d) backing out of local collaborators;

(¢ chan&u in the political and eco-
nomic conditions in the host country;

ological  preference by
ca(‘gl:”t'lcehvelgglmg countries for tech-
nology of the developed countries,
thus rejecting Indian participation;

(g) denial of protection by the host
countries to infant industries proposed
to be set up as joint ventures;

(l:?l changes in the investment policies
of the host countnes;

(i) some firms had a motivation to
make gain in the short run. This ex-
pectation did not tally with situations
as they emerged.

(j) some entrepreneurs did not correc-
tly dgrup the precise implication of the
idelines issued by the Government of
ndia and thus wron R' assumed that
cash participation wmg be freely avail-
aBle. When the expectation did not
materialise they had to face all sorts
of problems which could have been
a d if strict adherence to the normal
practice was taken from the very start,

An analysis of the trend and extent of
f:ihn:ln as onwdnotfeflg?n ""(“"é’ that a

zeable num! ailures (50 89
tained to the od prior to 197/(‘)))&;?
the Inter-Ministerial Committee on Joint
Ventures Abroad had not been set up and
when approvals were issued withoutunder-
taking sufficiently detailed scrutiny of the
proposals. The proposals reccived from
the Indian entrepreneurs were also more
or loas based on inadequate or sketchv
information and lacked proper feasibility
studies, project reports and other details
which are so emential to embark upon
the -etﬁng';? of a project. Of the remain-
ing cases of failures, 35-29% tgtmalnecl
to the approvals granted during the period
19'711—39%5. During the last three years,
only ag proposals have failed to materialise
m-ﬁmung 14.0 percent of the tol

ures.

In the recent past, the position has
heen reasonably satisfactory with the rate
gf'&mﬁwhdumdmdmﬁaﬂy.

scwtiny and m is m" g;“tg
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Further,stepshave been taken to stream-
line the procedures so that proceming of
proposals is_expoditiously undertaken. A
monitoring is also kept about the imple~
mentation of the sanctioned proposals.
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